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T0 BE PUBLISH

No. B26°

this Office Notificati ¥ N

dated
inform '

approved by Department of Scientific & Industrial Research,
" New Delhi, the Prescribed Authority for the Purposes of clayse

( ) of sub-section (1) of Section 35(Thirty Five/One/ . =~ )
of‘i*e Income~t ax Act, 1961 read with rule 6 of the InconFheen
Rules, 1962 under the Category subject to the
following conditiong:- . "Aasockakion® .

i)
ii)

iii)

-
-. . T
L= -

AN PART 11 SECTION 3(i1) OF THE GAZETTE OF INDIA

GOV ZRNMENT QEMIA
MINISTRY OF "FINANCE
(DEPARTHMENT OF REVENUE) .

New Delhi, the rpq,

Raych, 1%69.
NOT IFICAT ION |
TINCOME TAX Lo

(FiNo,203/  / ~ITA.II) : In continuation of

‘ P .,.(F-.‘,N‘_’.‘.2,03/ n’ oa ~ITALII)
it is hereéyhé%tified for géﬁgga

1at the Institution mentioned below has been

2 ndtan Schoed of Pelitical Economy, Pune

will maintain a Separate account of the sums .received
by it for scientific_research. -

That the said e e d will furnish annual- .
returns of jts & esearch activities.tohthe_
Trescribed Authority for every financial year in .such’
forms as may be laid down and intimated to them for
‘this Purpose by 31st May each yéar. ' :

That t?e-sald  Assoctetion 'w1lI:§gbmit'to.the o
Prescribed Authority by 30th June each year a copy of
al

their audited annual accounts showing their income and
expenditure ang Balance Sheet showing its assets

.‘tlabllities with a Copy of each of these documents tg

iv)

e Centrsl] Board of Direct Taxes, New Delhi, DGIT
(Exemption) Calcutta and the Concerned Commigsioner
,Income-tax,u . s ,
That. the sai§  Fosociation Will a?plY-tO Ceptral : -
Board of Pirpct Taxes, Ministry of Finance _
(Department of Revenue), New Delhi and DGIT (Exemption)
Calcutta before the expiry of the approval four further
extension, Applications received after the date of
expiry of approval are liable to be rejected.

Condt'.-. -2/"'




h A

- D -

INSTETHRFOMY AS SOCTAT ION

Indien Schosl §t Political Econamy, Pune.

) .
- This Notification is effective for a period from
to o 1=4-£86
31-3-E9, - ' ‘

5 ( Nishi Nair ) - .
Under Secrqtary to the Government of India.,

Copy forwarded to:- )
1. All Chief Commissioners of Income~tax,
2. All Commiscioners of Income-tax (2. copies)

3. DirectOr of'Inspection(Inv.)/(Sp;Inv.)/ITgAudit/RS&PR/“*“\v\.-
: Vigilance/Intelligence/Recovery/Sqrvey/P&PR, New Delhi,

4, InspectidnADivjéion(CBDT),'Mayuf Bhavan, Néw_tblbi.

5.'O-S§D.(Lega1};q4th'floor, SuperABazar.Building;_Connaught
. Circus, New Delhi. o '

N

6. Directorate of O & M Services'(Income-tax), Aiwan~e~Ghalib,
Mata Sundri Lane, New Delhi,

7. The Secretary, Department of Scientific & Industrial
-+ Research, Technology Bhavan, New Mehrauli Road, New Delhi
- 110 016 with reference to his O.M.No

dated. T af194/88-TU.V

8. The Joint gécré%ary'g Legal Adviser, Ministry of Law,
Shastri Bhavan,.New Delhi. S '
9. The Comptroller & Auditor General of India, New Delhi,

10, Bulletin Sebtionnof D.I.(P&P), 2nd floor, Hans Bhavan,

1l. Directors General (Incomewt ax Exemption), Calcutta and
other Diregtors General of Income-~tax, R
The Diroctor, Indian Scioal of Palitical Sconamy, 820/2,
12. The Diroctor, I 1 004
Shivell Negae, Pune-4il 004 .

-

( Nishi Nair ) : :
Under Sgpretary to the Government of India.




	ITA_NOTIF_8260_1989_17-3-1989(1).pdf
	ITA_NOTIF_8260_1989_17-3-1989(2).pdf

